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SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, I want to say something.
MR. CHAIRMAN: Yes, please.

SHRI SATISH CHANDRA MISRA: Sir, whatever understanding is there, [
don't know, and we are not aware of any such understanding between them and

the Government.
MR. CHAIRMAN: There 1s no understanding.
SHRI P CHIDAMBARAM (Maharashtra): There is no understanding so far.

SHRI SATISH CHANDRA MISRA: But, so far as we are concerned, we had
raised an issue yesterday, which 1s a very important 1ssue for us, and it should be
an important issue for evervone. If the Congress doesn't find it to be an important
issue, that is something different; if the BIP doesn't find it to be important, that is
something different. But, as for the reservation issue, which both of us, Ram Gopalj
and I, had raised yesterday, we would like the hon. Minister to kindly consider that
roster issue.

MR. CHAIRMAN: The House is adjourned to meet at 11.20 am.

The House then adjourned at eight minutes past eleven of the clock.

The House reassembled ot itwenly minutes past eleven of the clock,
MR. CHAIRMAN in the Chair.

MATTER RAISED WITH PERMISSION

MR. CHAIRMAN: Hon. Members, we will be taking up the President's Address.
But before taking it up, as an important issue has been raised, which still remains
unresolved and which has wider implications across the country, including some
misgivings in some sections, I have decided to relax the rule and allow the Members
who have given notice on that particular issue to make their submissions. Other
Members can also associate, and, then, if you want, the Minister will respond, and,

then, we will go ahead. So, Prof. Ram Gopal Yadav.

Need of 200 Point Roster in appointments in Universities and Colleges
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#t =1gl, afen uw faumr &1 gfe 99 fomn @ik o9 13 vRkew W eER ft v
# gl, a9 ) 9ud 9 Sa hEt @) ghll, 3 andlet @t gl @iiw ue veddl @)
R 1491 TRe BT TRt wt, o w4t om B Tel @l Bl A8 Wl T2 e wedt
21 200 we # M freft vae) @1 fd) gfafiet § Redes & e w emaEgede
A1 didsl § 8RR yophud H oie Ael A "adl, 1 99d 9edi wf qifigar € fia
Far 21 a4t 13 gFafids T 700 TRew & fav vedeigemc SRY fen g, o
Had 18 Vedes dRCH & forg, 57 A & ey, none for ST 3R 606 AT 646 o
ATHYTY SR heNT & 21 3R uw Rl 8, o o dfaer falarei @) waer off
A ST 3mRerT Bt e 2, e siewr et v § W@ (e ). .. wee, #
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SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Hon. Chairman, Sir, you are
fully aware that in front of you, the Minister had given an undertaking earlier that no
appointment would be made under the guidelines which were issued in pursuance of
the Judgement of the Allahabad High Court. In spite of that, advertisements have been
issued which are now before the House, which have already been placed here. The
High Court, in its Judgement, also said, "As already recorded above, the reservation
has been applied by way of executive instructions and not by way of legislation."
And the guidelines framed by way of executive instructions were set aside and a
direction was given that you would consider different departments as a unit and not
the university. The net effect is that ST is zero. ...(Interruptions)... The net effect is
that ST is zero. The Scheduled Castes in departments, which have less than seven
seats, would never get reservation or would get in 20 years. So, this is the policy.
Once the judgement is there, they are saying that they will file a review petition.
The Minister's statement is there in today's newspapers. He agrees that this is wrong.
So if 1t 1s wrong, then why 1s he not brninging forward a Bill? . {Interruptions)...
Sir, it is half-a-minute only. The assurance which we want from the hon Minister
today is fF & W27 W UT MYANN § fF 9 HIS further appointment &I HA, O
d® fb 39 W Bis Fofg €T 81 e 21 Sl 99 review petition Pl 919 B, I9b
Iqaer # B AR W 9 2 5 uw 9vae # fuTss BRI 2 iR S disposal BT
ST 21 That is the procedure. I am telling about the procedure. The procedure is,
it 1s inside the chamber and it 1s not an open court hearing, QiEﬁH @IS o 3T Ugd
B 3% fow € & =31 RaRi o o@ @ g@em 79 950, 9 W A 89 | $El
SU? BA AN S X AT FREV] ATed © [ &9 S8 9 {3, then, he should
comply with it. Why have the advertisements been issued? The advertisements should
not have been issued at the first mnstance. He should also assure that a Bill would
be brought forward in this Session. If they could bring forward a Constitutional
Amendment overnight, they should bring forward this Bill also. Till such time, no
further appointments be made.

MR. CHATRMAN: Now, Shri Binoy Viswam. ...(Inferruptions)... | want everybody
to keep in mind the time because the issue has already been raised. ... (Inferruptions)...
I am allowing only those Members who have given notice. ...(Interruptions)... Others

can associate. ...(Interruptions)...

SHRI BINOY VISWAM (Kerala): Sir, all documents are before the House today.
I don't want to take much time. Sir, I request the Government that it should uphold
the principles of social justice. It is a principle that no Government can deny. SCs,
STs and OBCs do have a nightful place in the society. Their proper representation

in the faculties of universities is a must, not for the present only but for the future
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also. The present view of the Government is going to close the doors for SCs, STs
and OBCs. ..(Interruptions)... It is unjust. So, we believe that, with all sense, the
Govemment would now understand the pulse of the House and give an assurance

here that the roster would be according to 200-point system.

MR. CHAIRMAN: Thank vou. .. .(Interruptions). Whoever wants to associate

may please raise his or her hand. .. (Interruptions)...

SHRI K. K. RAGESH (Kerala): Sir, I associate myself with the matter raised
by Prof. Ram Gopal Yadav.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, T also associate myselfl with the
matter raised by Prof. Ram Gopal Yadav.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the matter
raised by Prof. Ram Gopal Yadav.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised
by Prof. Ram Gopal Yadav.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I also associate myself
with the matter raised by Prof. Ram Gopal Yadav.

SHRI MAJEED MEMON (Maharashtra): Sir, 1 also associate mysell with the
matter raised by Prof. Ram Gopal Yadav.

SHRI SUKHENDU SEKHAR RAY {West Bengal): Sir, [ also associate myself
with the matter raised by Prof. Ram Gopal Yadav.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with
the matter raised by Prof Ram Gopal Yadav.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, [ also associate myself with
the matter raised by Prof Ram Gopal Yadav.

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the matter
raised by Prof. Ram Gopal Yadav.

SHRI AHAMED HASSAN (West Bengal): Sir, 1 also associate myself with the
matter raised by Prof. Ram Gopal Yadav.

PROF. JOGEN CHOWDHURY (West Bengal): Sir, I also associate myself with
the matter raised by Prof. Ram Gopal Yadav.

SHRI B. K. HARTPRASAD (Karnataka): Sir, I also associate myself with the
matter raised by Prof. Ram Gopal Yadav.



Matter raised [7 February, 2019] with Permission 17

DR. MANMOHAN SINGH (Assam): Sir, I also associate myself with the matter
raised by Prof. Ram Gopal Yadav.

SHRI GHULAM NABI AZAD (Jammu and Kashmir): Sir, I also associate myself
with the matter raised by Prof. Ram Gopal Yadav.

SHRI P CHIDAMBARAM (Maharashtra): Sir, I also associate myself with the
matter raised by Prof. Ram Gopal Yadav.

DR. VIKAS MAHATME (Maharashtra): Sir, I also associate myself with the
matter raised by Prof. Ram Gopal Yadav.

SHRI OSCAR FERNANDES (Kamataka): Sir, I also associate myself with the
matter raised by Prof. Ram Gopal Yadav.
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sft IR SER (SR wew): AEEA, # W W B S AT W Gag wRar g
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SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by Prof. Ram Gopal Yadav. ..(Interruptions)...
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MR. CHAIRMAN: You have already made that submission and given your

suggestion. ...(Interruptions)...

oft wefter o= e @, # 9 WX solution &A1 ARl § ok av ww 8 v oW
IET B gdc fom omu At Tsd IR, wel, iR @1 e o, S 9.
.. (T, .. 3FR U {2 Smoem, 7 I8 79T 21 9T 81 S .. (SFET). ..

MR. CHAIRMAN: Minister, do you want to say anything? .. (Imterruptions)...
All the names of Members who have raised their hands would be included.
...(Interruptions)... They should send a slip. ...(Inferruptions)... Mr. Raja, your party
Member has already spoken. ...(Interruptions)...

sft YO Fea: W, g ArgHl uet & " | e e qie @1 A e

ft wumafa: ug el & 2R w Al 8, 59w e Tifew fawn 2, 49 Rk
IH! S f5ar 81 8@ AT T Sft Fietl Otherwise T would have to call all the

parties. ..(Interruptions)... | have no problem. .. .(Interruptions).. You can associate.

Ag dumA e A@3 (off gewr SEeE): W, wed # ol W5 9o 7, 99y
B9 [ TWE & Hae I9d 2, i B9 SMREmT & Alalad o 2w & fF amwemn
PR T .. (FGEF)....

MR. CHAIRMAN: Let him reply. ...(Intervuptions)... You can't dictate to him what
he has to reply. ...(Interruptions)... ©is1 aMd ST ... (@FIM)... Let him speak. There
is no rule in Zero Hour for the Minister to reply. Wiiel aq 95 SIEYI ...(ALT). ..

oft geRTIT SEShY: oid 2y o9 e | sl ard @), § ) ) &b aigy 9d
I, Wfep 99 T g IR ard e g, sa g9 fvanr 81 e gFaiiet
DI T FTT T DI IARPR B GfERT 2 [SUEIT aIge IRSY IRBR TE] A% ©,
qg B b ARSI A AT B .. (FIEF)... FAfT gHT DI BT AGY, Sl 8H Ho
G| 1, I+ Raamm Special Leave Petition QRN Gl ...(TdE™)... Special Leave
Petition # IR} 2redl g3I ...(@@gM)... Uedl S g3, # @l % logic W ST &
- (FIF)... § AM9bT 9FH1 Aredl § [ SHd 919 g4 30, 40 FafGds w1 g
Toe! fopan 7 vacancies STET &, T8T 3R feurdsic arsst @4, O Scheduled Castes,
Scheduled Tribes and OBCs TX 3 3 BT 21 39 &IC & A WaT & Mg
AT i) Igﬁl—clﬁ?ﬂ\_ﬂ DT AEIAT ﬂﬂﬁ?, I b AHN 4 review petition TR @) @
3k eI X1 fawam € 19 review petion ¥ =1 B/ ...(@EEF)... BRI ARiagdl
ARETT H I ...(ET). ..

sft gumafa: S5 e Tl L (@=Eg™)... S96T gied IR L (aEgE). .

You just hear him and then, afterwards, you...... {Interruptions)...
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oft g AESHT: sHR 2ran & fory g3 wfaegdr 2, 100 wREe 21 ...(FEEH)...
B9 59 IR aIfg gl e S LLL(FAgF)... Sl & circular @1 Uw T Frepar, 99
At FarET S gl L(@EEF)... T e LL(@EEE)... T fEe L (hEE). ..

sft wurafa: wfiw, s ... (@EEE)... 3 91E0 .. (@@EH). .. This will not go

on record. ...(Interruptions)...

3t HHTI AEASHY: AMUPT T € P 39 WS A 957 AR FHIA 2, O DT P
SFPR Bl ... (TIEITH). ..

MR. CHAIRMAN: Please. ... (Interruptions)... This is not going on record,

please. ... (Interruptions)...

ft U AESHR: e 99 & foy did & Department-wise S b qrayg
) ?J‘I\GﬁQﬁ = circular reTerr 2 circular @Y withdraw g1 febam o (dE ). L Siafes
it Sff 51 wer [ <1 gfEfies ggd TS, BIC T I96] U8d Wsd ll .. (EETHE). ..
TE ST circular Stayaﬂﬁfﬁfﬁﬂfﬂgwﬁ,maﬁﬁ?ﬂgﬁﬁﬁﬂﬂmﬁﬁ%,
s o9 @ et & ART = T 81 .. .(AQEF)... Review Petition S & 915
Scheduled Castes, Scheduled Tribes and OBCs @1 TXT =11 firel, @@t gAY i
2l ...(EFE). ..

MR. CHAIRMAN: Please. ...(Inferruptions)... You go to your seat, please.
...(Interruptions)... You go to your seat. .. (Inlerruptions)... What is this? ..
{Interruptions)... If you are not satisfied, there 1s a way. ... (Inferruptions)... Obstructing
the proceedings of the House is no way. ... (/nferruptions)... Nothing shall go on
record. ... (Interruptions)... Nothing shall be shown. ... (Interruptions)... The House

is adjourned to meet at 2.00 p.m.

The House then adjowned af thirty-four minutes past eleven of the clock.

The House reassembled at two of the clock
MR. CHAIRMAN in the chair.

WRITTEN ANSWERS TO STARRED QUESTIONS
Inclusion of Kannada in records of UNESCO

*46. SHRI D. KUPENDRA REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

{a) whether Government of Karnataka has requested the Central Government to

recommend inclusion of Kannada a classical language in the records of UNESCO;

{b) 1if so, the details thereof;



